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ORDER

B.C.Sarma/ AM

Two applicants have Jjointly filed this application
raising = the grievance of non-consideration of ° the
representations dated 3.4.97 and 10.4.97. The first

representation was submitted by appbicant: No.l: and the second

one was submitted by the applicant No.2 before the respondent

/.

No.2. They have annexed copies.of both the répresentations to
the application. It has been contended therein that they had
appeared in the LGO (Lower Grade Offig¢er) examination held in
July, 1996, but they could not come ouk successful. They have

given details of the marks secured by them) It is the specific

contention of the applicants that they belong to the .OCB

.category and, therefore, they are entitled, as per the policy

of the government, to get grace marks. They have submitted
representations ventiiating their grievance, but those
répresentatiohs have not yet been disposed of. Being aggrieved
thereby, the instant application has been filed with the prayer
that their representations be considered by the respondent No.2

and be disposed of accordingly.



: . )
- order, the respodnent No.2 shall consider the said two

2. Mr. S.N.Das, ld. counsel, appears for the respondents and
submits that he would like to file a reply in this case.
According to him the application is frivolous.

3. We have heard the 1d. counsel for both the parties and
perused records. We find that representations were filed before
the respondent Nd.Z quite some time ago and the applicants are
only aggrieved by the fact that they did not know whether their
representatipns have since been considered by the said
respondent. Considering the grievance of the applicants, we
are of the opinion that appropriate order to be passed in this
case, without waiting for any -reply to be filed by the
respondents,. will Dbe vto give a suitable ‘direction 1in the
matter.

4. in view of the above, the application is disposed of, at“

the stage of admission itself, with the direction that within al

Iy
h

period of one month from the date of communication of the
. | .

j»
representations and pass appropriate orders according to law

which shall be conveyed to the applicants within a period of 15

days thereafter. No order is passed as regards costs. i
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